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All the Presiding Offrcers of $
including Special Courts :

Subject :- Disposel of more thpn Ii year o ca$es.

I am to state that tirhe to time tfon'ble Cour,tGovemment of India has laid;em ls on more than elyears old cases oD priority basis. In the cond ase of MissiMode Progr-amme directions lwere ssued gve pnodty tom6re than five year old cases. ch uded
success as a result pendency of su cases u,lere reduc d.

Now it has come to the noti
increasing again & less attentlon is

i

,F

that cy f such cases
ing dtos cascs
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It is therefore enjoined; upon all tosincerr and effective steps f0r.di five year
cases on priority basis.

In supersession of eulier ircular F.Io, 08 .I.i2000
19,07,2000, No. 05/p,I./2001 19.0412001 by which directiwere issued with regud to seven old |ases, D & Sessi
Judges are directed to ensurc Iiance , of
send the statistical rnformatibn re disposal o

directions
more thanyear old casos in the enclosed,pro

next month.
mohthly up the 106 of

Encl. : As above
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No. : Gen.lXVl98/2015/ 63{ ate :qk+t')

Copy forwarded to all th District & Se ions Judg
the diretion to circulate it am ngst all the ubordinate
including Special Courts situa in their res ive judges
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